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NSU dslhl this ths 21th dsy of August, 1997
Hon'bls Smt.Lakshmi Suamihathah, I1ea,ber (3)
Hon'ola Shrl R.K.Ahooja, MembetCs)
Suri G ian Singh
s/o Shrl TransDortation
Retd, Assistant l/anspoi.
Supdt. Northern Railway,
Bhatinda (Punjab )
Rasioen^'"'address

Gian Singh
G-235, Uikas Pun,
NBu DaIh^• • • • Applic ant

(By Advocate Shri G.D. Bhandari ) |
ys. I

1 Union of India through the
General Manager, Northern
Railway, Baroda House, New Delhi.

2. QivisiorBl Railway t
Northern Railway, Amtaala Cantt.

3 Chief Operating Manager,
Northern Railway Baroda House,
Ns, Delhi, Respond ants

(By Advocate Shri R.L.Dhawan )
n R a £ R (ORAL)

(Hon'ble Shri H.K.Ahooja, flautist (a)
Tha applicant has filad this applie atian

praying that the disoipUhiry procaadings uhioh uara
initiatad agaihst tha applid aht aida n^o.datad 27.3.69
(Ahh.A.l) ba guashad on various grouhds. One of tha
grounds takan by tha applicant is that tha depart.antal
procaadings had not stattad during tha sarvica parted
of tha applicant but a number of years after his ratirana
on 31.3.1989. It has also bean pointed out by tha applid aht
that tha respondents hava not yat taken a final dacision
on tha aforesaid ahguiry avan after filing of the rapra-
santation datid 16.5.94 (Ann.C)

2 ja haua heard the laarnad oounsal on both sides.



Laarnad counsal for the raspond ants has argued that the delay

in completion of the enquiry uas dua to non-cooparation of

the applicant on various issues regarding the change of i

Presenting Officer and Enquiry Offic sr. This has bean denied

by the learned counsal for the applicant. Ha submits that the

conduct of the responaants is evid.nt by the fact that though

nothing further survives on the part of the applicant since

1994., the respondents have still not oean able to take any

da:ision during the last three years,

3, Shri G,0. Bhandari ,1 earn ed counsel has pressed on

Various issues regarding the maintainability of the charge-

sheet ,com patency of the disciplinary gUthority as uell as

the legality of the continuance of the enquiry after retiramnnt

of the applicant. Having heard the learned counsel, ue do not

consider that it is necassary to go into these issues,In the

facts and circumstances df the Case, ue consider that it is

appropriate if the disciplinary proceedings are completed as

Bxpeoitiously as possible, in any case not later than 6 months

from today,

4, Accordingly, this OA is disposed of uith a direction

to the respondents to conclude tha disciplinary proceedings

and pass a final order uithin a period of six months from

today. Consiuering the long delay in completion of tha procee

dings since the applicant has retired ih 1989, i,e, a oariod of

8 years has already elapsed, ue direct further that in Case the

respondents fail to Carry out tha directions to conclude the

enquiry uithin the aforesaid period, the disciplinary

proceedings uill be deemed to have abated,

5, Let a copy of this order be given to^tha parties today,

(iT, K^^^i^eroja) (Smt.Lakshmi S.Jaminathan)
(a) flember (3)


